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«ft ^rnirt: #  ^ ^  | i

SffCir̂ T ?T ^ T  : q^ r  ^  hR 
*n aft q^ r fr e  % | #  i

Mr. Speaker: We take up the Bill
clause by clause.

The question is:

“That clauses 1 to 3, the Sche
dule, the Enacting Formula and 
the Long Title stand part of the 
Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the 
Enacting Formula and the Long Title 
were added to the Bill.

Shri Swaran Singh: I beg to move: 

“That the Bill be passed.”

Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

12.14 hrs.

RE: POINT OF ORDER 
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3T r̂r  ̂ tfr w  fa? “t  
«b\di j? fa> Hitf t o r

dT f4)< smh spT q,̂ rr?r i 
^ fa*T ^  5TFdT̂  ^  w r w  ?ft 
:3fcl N *Nl<* T̂3 tf+dl  ̂ ?

Shri Daji (Indore): Day before yes
terday and yesterday we were discus
sing similar motions. D a y  before yes
terday the motion was moved by our 
friend, Shri Ram Ratan Gupta that the 
report of the National Industrial 
Development Corporation be taken 
into consideration and he was given 
the right of reply. Yesterday also the 
motion was of the same nature. I 
must respectfully submit that Shri 
Bagri rose immediately and he even 
tried to draw the attention of the 
Chair to his right of reply. We were 
also submitting to the Chair that he 
had a right of reply. Even then
abruptly the Chair chose to disconti
nue the proceedings. Therefore, it is 
not a question of appeal. That was 
the business transacted last yesterday 
evening and we are entering upon a 
new work today. This is just the pro
per moment to raise it.

s t̂ 5PR5T cfft 5m ^t (fsMrflc) *
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Shri Tyaffi: Sir, may I just clarify 
one thing.

Mr. Speaker: Order, order. The
point is very clear. Why should we 
continue to spend more time on this?

Shri Tyagi: Sir, whenever such dis
cussions are had, particularly from  the 
Government side, we bring in an 
amendment to say that the policy is 
approved or disapproved. In that case 
a reply has to be given to the debate 
because votes have to be taken on that 
amendment. On this motion no votes 
were required to be taken. There was 
no proposal before the House. A  dis
cussion was sought to be had and we 
had the discussion

Shri S. M. Banerjee (Kanpur): Sir,
I was present in the House yesterday 
when this discussion took place. It 
was actually with the wishes of the 
House that the time was extended to 
17.30 hours with the definite view that 
the mover of the motion may be 
allowed a few minutes to reply. Sir, I 
am not objecting to the ruling of the 
Deputy-Speaker. Perhaps, he in his 
wisdom did not allow him the right of 
reply. But what I object to most is 
that the Minister for Parliamentary 
Affairs and other senior Members of 
the Congress group who were here 
were constantly going to the Deputy- 
Speaker and telling him that there 
was a meeting going on of the Con
gress Parliamentary Group and that 
the discussion must come to an end. 
This is most objectionable.

Mr. Speaker: Order, order. We are 
criticising a thing which cannot be 
done just now. Whenever there is a 
motion, certainly the mover has got a 
right to reply. But in this case the 
discussion was raised under Rule 193 
— “Discussion over matters of urgent 
public importance for short duration” .



[Mr. Speaker].

f f r e t :—

“There shall be no formal motion 
before the House nor voting” .

^  f t  ^  ^ f t  * f t  1

It can only be talked out; nothing fur
ther can be done in that.

%  <̂1 f r  ®ft q 'W
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TfSTST T IT  ? IM  <fitf?TT ^HT 1

Shri S. M. Banerjee: The Leader of 
the House is here. Such meetings 
should not be organised immediately 
after the sitting of the House.

Mr. Speaker: Order, order. That is 
quite a different thing altogether. 
Whether a meeting should be organis
ed or not has nothing to do with the 
question before the House. Even if 
the Deputy-Speaker was of the opi
nion that a reply should be given by 
the mover then he would not have 
adjourned the House and he would 
have continued sitting in spite o f the 
fact that a meeting was there. The 
meeting would not have mattered in 
any case. 5^ *FKT T O R  *T

f o  j q  «n i aft
<5*r t  forr
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Shri Hari Vishnu Kamath (Hoshan- 
gabad): Sir, on a point of clarifica
tion. The ruling which you were 
pleased to give just now needs fur
ther clarification.

Mr. Speaker: I have not given any 
ruling. I have only stated that I am 
no courf of appeal.

Shri Hari Vishnu Kamath: You
have made a wise observation which 
needs further clarification, and it is 
this. There has been before the House
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precedents in the past, conventions, 
whereby a Member raising a discussion 
of this kind has had the right of reply 
— some precedents. Therefore, I would 
earnestly appeal to you to make a 
categorical statement, not a ruling, as 
to whether the Deputy-Speaker yes
terday when he was in the Chair was 
right or wrong in giving the ruling 
that he did. Of course, I am not re
questing you to give it as an appellate 
court. Otherwise, the House would 
be helpless.

Mr. Speaker: Order, order. This
House is supreme. I am not sitting 
here as a court of judgment. If I now 
declare that he (Deputy-Speaker) was 
right or wrong, then I am acting as 
a court of appeal. What else am I 
doing? On the one side, Shri 
Kamath says that I need not give a 
ruling as a court of appeal; on the 
other side, he says that I must declare 
whether the Deputy Speaker was 
right or wrong. These two things are 
contradictory. How can I give my 
opinion whether he was right or 
wrong? Whatever he did at that 
moment that was the correct decision 
and that has to stand for the moment.

Shri H. N. Mukerjee (Calcutta Cen
tral) : Yesterday from what appears— 
I was not present—it seems the mover 
wanted to reply. Certain other mem
bers on this side of the House wished 
to impress upon the Chair that he 
should be given the right of reply, but 
the Chair merely disappeared and the 
House had to adjourn ipso facto. As 
the Chair was constrained tc ^behave 
in that fashion, for good or bad reason, 
the House was left in a quandary and 
this kind of situation has taken place. 
So, we request come kind of guidance 
in this matter.

Mr. Speaker: I am very sorry I was 
not able to explain it though I tried 
to do it again and again. Firstly, the 
conduct of the Speaker or the Deputy- 
Speaker cannot be discussed in this 
manner. Without a substantive mo
tion we cannot discuss it. Secondly, 
once a decision has been, taken by the 
Deputy-Speaker, who was in the Chair 
at that moment....

Shri Bade (Khargone): No decision 
was taken. He just went away.

Mr. Speaker: That is also a decision 
(Interruptions). Order, order. We 
need not press it further. I have tried 
to make the position clear. It is my 
misfortune if I am not very clear in 
that respect.

Dr. M. S. Aney (Nagpur): Here I
want to mention that in the Bulletin 
that is published by this Secretariat it 
is simply mentioned that after the 
speeches of the hon. Members the re
ply was given. Nowhere is it men
tioned that the debate was concluded. 
Generally, whenever such discussions 
are referred to, a remark is made at 
the end that the discussion or debate 
is over. In this particular case, no 
remark like that has been put.

Mr. Speaker: The record that I have 
got shows that. Now this is over.

12.28 hrs.

LAND ACQUISITION (AMEND
MENT) BILL

The Minister of Food and Agricul
ture (Shri S. K. Patil): I beg to
move:

“That the Bill further to amend 
the Land Acquisition Act, 1894,
and the validate certain acquisi
tions under that Act, be taken into 
consideration.”

The Land Acquisition Act of 18b4 
deals with two kinds of acquisition, 
viz., acquisition of land for a public 
purpose and acquisition of land for 
companies. In the former case, com
pensation for such acquisition is paid 
out of the revenues of the State. But. 
in the latter case, it is to be paid en
tirely by the company. Compensation 
payable for acquisition of land under 
the Act is ordinarily the market value 
plus fifteen per cent as solatium. Hie 
provisions of Part VII of the Act of 
1894 apply to acquisition of land for 
companies.


